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13-11-95

Hon'ble Mr. V.K. Seth wBola
Hon'ble Mr. R.K. Saxena-J.M.

For applicant- Nofe.

For respondents-3ri Anil Srlvastava,lealned
counsel.,

Record shows thag fresh notices were issued
to the applicants on 28-4-95 and several months have
have passed since then. However, nobody has put in
appearance on the&ir behalf today.and there is also
no application on their behalf for adjournment. we,

therefore, dismiss this 0.A. for default of the

s

AJMe.




